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DR. V. K. R. V. RAO: I am aware, the 
hOll. Member is vel)' much worried about 
this particular subject, but I can assure 
him that text-books are not an instrument 
for spreading this habit. 

SHIll EBRAHIM SULAIMAN SAlT: 
As. far as I know the Saiyadain Committee 
has recommended that college and high 
school text-books required to be reviewed 
drastically particularly because they misre-
presented the facts of history aDd thus 
pro.,..ted iIIfeeling and hatre:l betWccn 
difFeftDt communities in India. What 
action has Government taken in this rcprd? 

DR. V. K. R. V. RAO: That Is one of 
the major reasons for the establishment of 
the National Board of Text-books. We 
propose to set reviewed, in con'Sliltation 
and co-operation with the State Govern-
ments, these various textbooks with a view 
to eradicating the kind of thing the hon. 
Member referred to. or course, action 
has to be taken by the State Governments 
and they are all willing to do it. 

WRITTEN ANSWERS TO QUESTIONS 

-1026. SHRI MUHAMMAD SHERIFF: 
Will the Minister of SHIPPING AND 
TltANSPORT be pleased to state whether 
Government propose to consitute a Contral 
alllhority to carry Ollt the twofold objectives 
'fill uniform taxation and licen!ling for the 
wbele COIIDtIy? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TIlANSPORT (SHRlltAGHU RAMAIAH): 
A statement pvinll the information required 
is laid on the table of the Sabha. 

STATEMENT 

The Road Transport Taxation Enquiry 
Committee has otIscrved that there i. need 
for Central Iqrislalion laying down uniform 
principles of taxation and licensing Ibr the 
whole coontry so thaI a C:nlral authority 
could lie constituted to carry out these 
objectives. The Committee h~  further 
recommended tbat action should be taken to 

introduce legislation whereby Parliament 
could authorise the Inter-State Transport 
Commission to levy and collect taxes within 
the framework approved by it. Such ligis-
/alion shoUld provide for assignment to the 
States of the proceeds of the levy. Should 
it b: found that under the existing provisions 
of the Constitution, taxation in respect of 
inter-State transport is not within the 
competence of Parliament, the Constitution 
should be suitably amended. 

2. The operation of motor vehicles is 
regulated under the Motor Vehicles Act, 
1939. Since this Act is applicable to the 
whole or India, uniformity exists to a large 
e><lent regarding the licensing of transport 
vehicles. 

3. The recomm:nlations of the Committee 
with regard to uniformity in taxation and 
empowering the Inter-State Transport 
Commission to levy and collect taxes on 
Inter-State transport were considered at the 
seventh meeting of the Transport Develop-
ment Council held in June, 1968. The 
Council did not favour a Constitutional 
amendment for presci bing a uniform approach 
and principles in regard to road transport 
taxation. The Council also noted the 
consensus of opinion that the powers to levy 
and collect taxes on motor vehicles operating 
on inter-State routes should not he given to 
the Inder-State Transport ~  It 
was, however, agreed that the implications 
of vesting of such powers in the Commission 
and distributing the proceeds of the tax to 
the State Govemmmts should b. w.)rked 
out in detail and the subject brought before 
the Couocil again later. The matter will 
accordingly be placed b:fore the next meeting 
of the Transport Development Ceuocil. 
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